
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH i ALLAHABAD 

ORIGINAL APPLICATION NO. 61 OF 2005 

ALLAHABAD THIS THE 28'l'H DAY OF JANUARY .2oos 

HON'BLE MR. A. J<. 8HATNAGAR,MEMBER-J 

Balbir Sahai • 
son of Kishan Lal. 

Resident of Quarter No. l Post .nd 
Telegraph Colony Chaupala. 

Bareilly, presently working as senior 

Post Master (SPM) aareilly c~tt. 
Bareilly. 

• • • • • • • • Applic.nt 

( By Advocate Shri R.K. Singh ) 

Versus 

i. Union ·Of India, 

through· iti.s secretary, 

Ministry of communication, 

Department of Post and Telegraph. 

Gowernment of India, 
New Delhi. 

2. Post Master General. aareilly. 

3. Senior superintendent of Post Offices. 
Bareilly Division, Bareilly. 

• • <• •• ,. • • • .Respondents 

( 8y1 Advocate Shri Sawnitra Singh ) 

ORDER - - ~ --- ._ ... 
By this O.A. the applicant has prayed for 

quaahing the order dated 22.09.2994 .nd 27.10.2004 

passed by senior superintendent of Post Offices. 

Bareilly Division, Bareilly i.e. respondent no.3 with 

a further direction to respondent to decide the 
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representation dated 19.07.2004. 

2. During the course of arguments the learned 

counsel for the applicant aubmitted that the applic~t 

is ,. medically unfit to.- t:tav•l a long journew and his 

treatment is alao going on in Barei lly city. The 

applicant will be satisfied if he is allowed aome time to 

file a £resh representation to the respondents and the 

aame be decided by the competent authority i.e. 

reapondent no.3. senior superintendent ofPost Offices. 

Bareilly Division, Bareilly with a reaaoned and speaking 

order. 

3. After hearing the counsel for the parties. I 

deem it app?;"opriate that this O.Ao can be disposed of 
by issuin9 certain directions 

finally/at the admission stage itself without calling for 

CA. 

"· Accordingly the O.A. is finally disposed of by 

giving liberty to the applicant to file a fresh 

representation to the competent authority within two 

weeks and if the same is aent to the competent authority 

the same shall be decided by a reaoned ane apeaking 

order within a period of one months from the date of 

receipt of such representation alongwith copy of this 

order. No Coata. 

~ Memoer-J 
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